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Hotple Mr, SKI Nagvi, JeM.
sri Op Gupta, counsel for the applicant, sri
Anit sthalekar, counsel for the respmgents, It ig
not in digspute fhat the applicant has been allowed to
parfici pate in the selection for which he has sought
relief and therepy no grievanice remains at present,
Therefore, no life remains in the (A, The WA is

dismissed accordingly as infructuous.
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